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Heard Mr, D.F, Amin, the learned counsel for the appliCants.

ﬁﬁfordlng to_him, applicants soserve—tepresentation-an ﬂﬂnﬁqgﬂagt

odl g

uqmn thes se,nmnty list prepared by the Railway authorltles.ﬂft i

thl° X stage, he withdraws the present appllcatvon as applicahts
are llkely to make representation before the authorltlps regarding
the lmpugd“)enlority llst He also states that there is no séddl

2 final order of retrenchmen “ga;Z;é“aGé the applicants, The
permission sought in this regard to withdraw the appllcrt1on is
granted, Uhlle di sposing of this appllc4t10n, It is ohserved that
the applicants shall file the Tepresentation befcore the competent
author;t’hs in respect of the impugned seniority llst within five
days. We trust that the authorities will be conolderaﬂffo the
representationy made by the applicstion in this regard, With this

observations’the application stands disposed of f with no order as to

KQAJLwa“
(P

. J0sH1) ' (PH. TRIVEDI)
memper | 2 VICE CHAIRMAN




